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Taxes on Tourist buses

2801. SHRI P. RAJAGOPAL NAI-
DU. Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state.

(a) whether it is a fact that Tamil
Nadu Government hag levied taxes on
tourist buses; and

(b) if so, whether the Central Gov-
ernment approved that measure?

THE MINISTER OF STATE IN THE
MINISTLY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). The levying of taxes in
respect of motor vehicles is within
the competence of the State Govern-
ments. According to the information
available, the Govt. of Tamil Nadu is
said to have withdrawn the tax ex-
emption that was earlier available to
the vehicles, entering that State and
operaling under special permits under
Section 63(6) of the Motor Vehicles
Act, 1939.

Cargo Berth for Paradip Port

2802. SHRI CHINTAMANI PANI-
GRAH]:. Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether more cargo berths
have been sanctioned for Paradip
Port; and

(b) if so, ‘how many?





